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Before The Hon'ble National Green Tribunal

Principal Bench, New Delhi

Original Application No. 595/2018

IN THE MATTER OF:
Sri.8.Raghupathy Applicant
Versus
Union of India & Ors. Respondent (s)

REPLY ON BEHALF OF CENTRAL GROUND WATER AUTHORITY {R-10)

MOST RESPECTFULLY SHOWTH:-

1. 1, Vinod Xumar Dhaundiyal, aged about 49 years, working as Administrator, in Central
Ground Waler Authority (CGWA), Ministry of Jal Shakti, Water Resources, River
Development and Ganga Rejuvenation, having office at 18/11, Jam Nagar House,
Man Singh Road, New Delni-110011, do hereby solemnly affirm and state on oath as
under on behall of CGWA [Respondent No.10) hereinafter referred to as Answering

Respondents.

ctagmm o=

2. That | in my official capacity, well conversant with the facts and circumstances of the
present case on the basis of the documents and records available in the department.
As such, | am competent and authorized to swear this counter affidavit on behalf

of the answering respondent.
3. That | have read and understood the contents of the present affidavit and states that
the contents mentioned in the Affidavit are true and correct to the best of my
knowledge.
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Brief submission:

4.
':::t ﬂ::ed;:'resent Ont was filed by t.he applicant wherein issue of non-compliance of
g n alory-requnrement of Environmental Clearance (EC) by the New Ark Project
apm}m:f; al’::jsed. The Project was alleged to consist of high rise residential
: commercial complex. Matter was listed on 1% October, 2024 wherein
Hon'ble Tribunal directed to issue notice to the unrepresented parties/respondent.

The Central Ground Water Autharity receiv i i
ed notice along with QA
o o 595/2018 on

Para Wise Reply

5. That averments contained in para 1 to 2 are related to gross violation of Environment
by the Respondent No.12. Being the statement of facts, does not pertain to the
answering respondent. Hence, needs no comments from answering respondent.

That averments contained in para 3 are related to violation of environmental rules
by the R-12 and in this para, issues related to illegal extraction of groundwater,
utilization of water, generation of sewage and polluting the groundwater were also
raised. In this regard, it is most respectfully submitted that groundwater
management and development in the State of Karnataka is being reguiated and
controlled by State Ground Water Authority. The Govt. of Karnataka has passed
the “"KARNATAKA GROUND WATER {REGULATION AND CONTROL OFf DEVELOPMENT
AND MANAGEMENT) ACT, 2011” KARNATAKA ACT NO 25 OF 2011 to regulate and
control the development and management of ground water and matters connected
therewith or incidental thereto. This Act came into force w.e.f. 20.06.2011 by
Notification No. Sa Ni E36 A Ja A 2003, dated: 13.06.2011. Published in Karnataka
Gazette Part IV-A, dated: 14,07.2011 at Page 1197. The Karmataka Ground Water
Authority {KGWA), Government of Karnataka has been constituted under this act
and KGWA is the statutory body in Karnataka concerned with matters pertaining to
regulation of ground water withdrawal and grievances related to lllegal ground
water abstraction, issuance/renewal of NOC for ground water withdrawal and
mining of ground water. The KGWA has been constituted and functional In
Karnataka since 01.4.2013.

7. That averments contained in para 4 to 5 are related to other respondents. Baln;tl-.?& '
i &

statement of facts does not pertain to the answeri re_spondent. Hems,m v
comments from answering respondent. ¥

8. That averments contained in para 6 to 7 are re a gment of
in OA No. 222 of 2014 passed on 07.05.2015 an 5.2016. aelm;gize
facts, do not need any reply from the answering -
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9. That averments contained in para 8 to 16 are related to other respondents. Being the
statement of facts does not pertain 1o the answering respondent. Hence, need no

comments

from answering respondent.

10. That in the response of averments contained in para 17-18, it is most respectfully
submitted that groundwater management and development in the state of Karnataka
is being regulated and controlled by State Ground Water Authority i.e. The Karnataka
Ground Water Authority (KGWA), Government of Karnataka has been constituted
under this act and KGWA is the statutory body in Karnataka concerned with matters
pertaining to regulation of ground water withdrawal and grievances related to illegal
ground water abstraction, issuance/renewal of NOC for ground water withdrawal and

mining of ground water. The KGWA has been constituted and functional in Karnataka
since 01.4.2013.

11. That averments contained in para 19 to 26 is related to other respondents. Being the

statement of facts and do not pertain to the answering respondent. Hence, need no
comments from answering respondent.

12. That averments contained in para 27 to 30 are matter of record. Being the statement
of facts, matter of record. Hence, needs no comments from answering respondent.

13. That averments contained in para 31-77 is related to other respondents. Being the '

statement of facts do not pertain to the answering respondent. Hence, need no
comments from answering respondent.

Reply to Grounds

14. That the averments in the grounds from point A to F related to other respondents.

Do not pertain to the answering respondent. Hence, needs no comments from
answering respondent.

15. That in the response of averments contained in point G, it is mo

Karnataka Ground Water Authority {KGWA)is responsible for licens
clearances, No Objection Certificate (NOC}, completion certificate
certificate for project

Accordingly, Project proponent (PP) has to obtain NOC from
Groundwater without valid NOC from KGWA is illegal extracti
Proponent is liable to pay EC for illegal extraction of groundwate



179




180

Reply to grounds (H-P)

16. That t :
he averments in the grounds from point H to P related to other respondents.

Do n i ;
Ot. Pertain to the answering respondent. Hence, need no comments from
answering respondent.
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